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AUTHORITATIVE ENGLISH TEXT

Bill No. 26 2011.

THE HIMACHAL PRADESH SOCIETIES REGISTRATION (AMENDMENT) BILL,
2011

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Societies Registration Act, 2006 (Act No. 25 of
2006).



BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year of the
Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Societies Registration
(Amendment) Act, 2011.

2. Amendment of section 1.—In section 1 of the Himachal Pradesh Societies
Registration Act, 2006 (hereinafter referred to as the “principal Act"), in sub-section(3), after
clause (xii), the following clauses shall be inserted, namely:—

“(xiil)  promotion of Sports, including in-door and adventure games but excluding
games of chance and betting; and

(xiv) any other charitable or welfare object as the State Government may, by
notification published in the Official Gazette, notify.”.

3. Amendment of section 8.—In section 8 of the principal Act, for clause (xii), the
following clause shall be substituted, namely:—

“(xii) the condition that the Society shall not distribute surplus, if any, among
members,”.

4. Amendment of section 9.—In section 9 of the principal Act,—

(a) in sub-section (5), the words and signs “within a period of ninety days from the
date of
commencement of this Act” shall be omitted.; and

(b) the proviso to sub-section (5) shall be omitted.

5. Amendment of section 35.—In section 35 of the principal Act, in sub-section (2),
in second proviso, for the words “five lac”, the words “twenty lac” shall be substituted.

6. Amendment of section 42.—In section 42 of the principal Act, for sub-section (1),
the following sub-section shall be substituted, namely:—

“(1) If any dispute arises among the governing body or the members or ex-members of
the Society or its employees or ex-employees in respect of any matter relating to the
affairs of the Society, any member or ex-member of governing body or employee or
ex-employee of the Society may refer such dispute to the Registrar for decision, who
may either decide the dispute himself or refer such dispute to any other officer of the
Government for disposal, as may be authorized by him in this behalf.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Societies Registration Act, 2006 was enacted with a view to
provide for the registration and working of literary, scientific, educational, religious, charitable
or other social welfare societies by repealing the Societies Registration Act, 1860 (XXI of 1860)



insofar as it was applicable to the State of Himachal Pradesh. After the repeal of the Himachal
Pradesh Sports (Registration, Recognition & Regulation of Associations) Act, 2005 (Act No. 13
of 2005), there is no law applicable for governing the Sports Associations and the Societies
registered under the repealed Act of 2005 or for the future registration of Sports Associations.
Thus, it has been proposed to make a provision to facilitate registration of sports societies under
the Act ibid. Further, it has also been proposed to empower the Government to notify charitable
or welfare objects other than those specified under section 1, for which a society may obtain
registration. Further, it has also been proposed that condition of time limit for making
amendments in the bye-laws of the existing societies provided under sub-section (5) of section 9
of the Act may be removed. Under section 35, Societies with annual turnover exceeding rupees
five lac are required to publish audited balance sheet and other financial accounts in the news
paper. Now, it has been considered appropriate to enhance this limit to twenty lac rupees so that
the societies having annual turnover upto twenty lac may not be required to publish their
financial accounts and balance sheet in news paper. Further, it is proposed that the Registrar of
Societies be authorized to refer any dispute for disposal to any officer of the Government. This
has necessitated amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.

Dharamshala :
The ,2011.
FINANCIAL MEOMORANDUM

-NIL -

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to empower the State Government to notify any charitable or
welfare object for which a society may obtain registration. Further, clause 6 seeks to empower
the Registrar of Societies to authorize any officer of the State Government to decide the dispute
under section 42. The proposed delegation of power is essential and normal in character.



